Disrupt'on of telecom=
munication service at
Shillong (C.A.)
SHRI BAL RAJ MADHOK: I have
not said anything in disrespect of this
House., T only said that the Minister
should have more respect for the in-
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telligence of this House—I said, the

Minister and not the House.

o wrwgwm fag - A, g8
ATT-TA FT GET I FY 9727 YT § WK
I GTET 3 T WA BT ATT THA WY
AIAT AT I WERT F TET 4T,
aa Wt gW W17 YT &7 § /I AT HE
W ¥ | g A § f ag a5 dar 741
& fF N g axeg A g @Gl Sy
AT | W gHTL 4T B HEA AGY AT
&Y ag ATHIE GIE $7 G B FHY WY
g W AwAT & | AT ASET A
&GS w1 W AT E | K wT@ F
% Amfes wY Wz v ¥
frvare war g % wafag & fod €7
v @2y TET HC FHAT | T arg
¥4 R A F2, 7w ) wtw 3w F g
FT AT 7F § A AT Y ag Foawe &M,
ET Ig AT @ & W@ &)

st yeTHA T e (1Y) ;- AR
FT HTETH F graH F AT F1E-HE H/T
fredg  srdarfeai #Y gar faet
We I Fuwaw I8T ¥ ¥ AW
sfca aeat waar arfaear St ot &1
&9 TG § | WY srETy F qAfaeTe &
arag # agt gF 741 gfrde W1 @31
g | e i v A wgrEw A w
¢, og @8 & T w7 o= few Y @
foie 7 T o, T« aF T oA A
wfaga &7 § §T g FG AT FHAE |
qfeT ot IF ST IO}, IR
STHTT O, TS TSI & AT,
w7 ddt wERT §8 ¢ aw E v
-y & s F S @ Al A
Crraar T g ?

e T W fuw: & w@ ww &
woT safire agaT & Ifwa agt
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Fawar g | a1 fe #3 oroft e 8,
¥ T At Feww Fod ¢, 99 ¥ wpEe
TS s frerme gg & 1 o= gfa Y
R & #1¢ # Foatd o), at 3w &
TR F 7T FgEAr 2 & ey

SHRI R. BARUA (Jorhat): I
addressed the question to the Home
Minister because this is a matter which
should be replied by the Home Mini-
ster. Anyway, the Minister of Com-
munications has taken upon himself
the responsibility of answering this.

From the reports it is very apparent
that the disturbance took place at a
strategic point on two different dates.
Attempts have been made to disrupt
the connecting link between the micro-
wave system and the trunk exchange.
In the statement of the Minister also
an attempt has been made to bring out
a difference between ‘theft’ and ‘sabo-
tage', which is very marginal. I want
to know whether this act is in the
line in which the entire disturbed
area, that is, the eastern region, is
likely to get involved in the near
future unless some guitable action is
taken,

DR. RAM SUBHAG SINGH: I am
not having such an apprehension be-
cause even if there is some difficulty,
we are not supposed to lose our hearts.
As I have said, we have already made
suitable arrangements to guard that
line and, I think, there will not be
any difficulty. There might be some
theft or anything of that type any-
where in the country. But there we
are taking precautionary measures so
that such incidents may not recur.

12,12 hrs.
PAPERS LAID ON THE TABLE

FINANCE AcCCOUNTS OF THE CENTRAL
GOVERNMENT FOR THE YEAR 1066-67

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): I beg to
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lay on the Table a copy of the Fin-
ance Accounts of the Central Govern-
ment for the year 1866-67. [Placed in
Library, See No. LT-1487/68].

UrrAr PrADESH NAGAR MAHAPALIKAS
(ALPARALIK VyAvasTHA) (Seconp
AMENDMENT) AcT, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI B. S, MUR-
THY): On behalf of Shri Satya Nara-
yan Sinha, I beg to lay on the Table
a copy of the Uttar Pradesh Nagar
Mahapalikas (Alpakalik Vyavastha)
(Second Amendment) Act, 1968 (Pre-
sident’s Act No. 21 of 1968) published
in Gazette of India dated the 28th
June, 1968, under sub-section (3) of
the Uttar Pradesh State Legislature
(Delegation of Powers) Act 1968
(Hindi and English versions). [Plac-
ed in Library. See No. LT-1488|68].

ACTION TAKEN BY GOVERNMENT ON
VARIOUS ASSURANCES, PROMISES AND
UNDERTAKINGS GIVEN

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): On behalf of Shri I. K. Guj-
ral, I beg to lay on the Table the fol-
lowing statements showing the action
taken by Government on wvarlous
assurances, promises and undertakings
given by the Ministers during the
various sessions of Lok Sabha shown
against each:—

Statements

(1) Supplementary
and VI—

Nos. III, IV, V

Fourth Session, 1968. (Fourth
Lok Sabha),
(ii) Supplementary Statement

No. VI.—Third Session, 1967.
(Fourth Lok Sabha),

(iii) Supplementary Statement
No. XIV.—Second Session,
1967. (Fourth Lok Sabha).

(iv) Supplementary
No. XI—First Session,
(Fourth Lok Sabha).
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Statement.
1967.
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(v) Supplementary Statement No.
XV—Fifteenth Session, 1066.
« {Third Lok Sabha).
[Placed in Library, See No. LT-
1489/68.]

NorrFicATIONs UNDER THE CusTOMS
Act, 1862 rrC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): I beg to lay on the
Table: —

(1) A copy each of the follow-
ing Notifications under section 159
of the Customs Act, 1962 and sec-
tion 38 of the Central Excises and
Salt Act, 1044: —

(i) The Customs and Central Ex-
cise Duties Export Draw-
back (General) Eighty-second
Amendment  Rules, 1968,
published in Notification No.
G.SR. 1303 in Gazette of
India dated the 13th July,
1868,

(ii) The Customs and Centra] Ex-
cise Duties Export Draw-
back (General) Eighty-third
Amendment Rules, 1968,
published in Notification No.
G.S.R. 1304 in Gazette of
India dated the 13th July,
1988,

(iii) The Customs and Centra] Ex-
cise Duties Expory Draw-
back (General) Eighty-fourth
Amendment Rules, 19688,
published in Notification No.
G.S.R. 1305 in Gazette of
India dated the 13th July,
1988,

The Customs and Central Ex-
cise puties Export Draw-
back (General) Eighty-ifth
Amendment  Rules, 1068,
published in Notification No.
G.SR. 1306 in Gazette of
India dated the 13th July,
1968.

(iv)



